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CENTRAL ?DM2NISTRATIVE TRIBUNAL 

ENAJLJ4M BENCH 

•O.A.No. 201 Cf 1994 

Tuesdaythis the 1st day of February, 1994 

C.ORAM 

The Hon'ble Mr.Justice Chettur Senkaran Nair, Vice Chairman 

The Honble Mr.P.V.Venkatalcrjshnan,Adminjstratjve Nember 

Dr. Reena Mani, 
N0.9, Jaffarkhan Housing Colony, 
Ca1icut673 006. 	 ....Applicart 

(By Advocate Mrs. Sumati Dandpani) 

- 	 Vs. 

1 • Union Public Service Commission, 
Dholpur House, New Delhi-hO 011 
represented by its Secretary. 

2. Union of 3bdia représentd by 
Secretary, DqDartment of Personnel 
and Training, Central Secretariat, 
New Delhi. 

/ 
30 Secretary th Government, Ministry 

Human Resources Development, 
Central Secretariat, Nev.,  Delhi, 

4. Secretary to Government, 
Ministry of Personnel, Public Grievances 
and Pensions, Central Secretariat, 
New Delhi. 	 ...,Respondents 

(By Adcate Mr.C.1chunni Nair, SCGSc 

ORDER 

CHE1'TUR S(ARAN NAIR(J), VICE CHAIRMN4 

Applicant seeks appropriate dLrections to 

command respondents to relax the age limit for admission 

to the Indian Administrative Service and other allied 

Services. She holds an M.B.B.S. Degree from the 

Calicut University. Medicine is now one of the 

subject's in which the aforesaid examination can be 

taken. But applicant who is 28 will not be in a 

- - 	position to take the examination unless the age limit 
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• 	
is extended. She has made Annexures A4 and AS 

requests for relaxation of age limit. it is not 

for us to tell the 'Government where the ae limit 

should be fixed. But we should certainly enable 

the Government to take a dec isbn on t he representat-

ions made by applicant. For that limited purpose,Wb  

direct respondent No.1 to receive her application. -, 

Respondents 3&4 will csider the representations 

for relaxation of age and take a considered decision 

there0-th The decision w ill govern the eligibility 

of applicant to take the examination finally. 

We find that representations Annexures PA 

and A5 are addressed by name to the respective Ministers. 

This is not proper. Applicant may address, the represent-

at ion to the Secretary' tothe Government in t he respective 

Ministries Or Departments, within seven days from 

today by speed post. xxxxx. A..cisidered decision 

will be taken thereon. 

Application is db5posed of wt h the aforesaid 

directions. No costs. 	 . 	. 	. 

Dated 1st day of February, 1994.." 

P..VENK1&ICR ISHN PN 	CHETTU R SANKAR? N A.IR( ) 
DM3NJ$2RJTIVE MEMBER 	 VICE CHAiRMAN 

ksl2. 


